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the neat future beinr already at Jow 
levels 'Of economic development. 
Though OPEC may have a caSe fOr 
gradually incr~asing the- prices of 
crude ail this w.w on the other hand 
.cauSe serious balance Of payments 
crises for developing countries and, 
therefore, they would need to be 
insulated against such increases. 
There is also a case for recycling the 
petro dollars which are with the 
devE' Joped countries, for assIsting the 
oil importing developing countries to 
develop their oil resources and also 
alternative sources of energy. It 
would be Our endeavour to ensure 
that in any international accord the 
case of the oil importing developmg 
countries is equitably decided. 

In the 11ght of what has been stated 
above Hon'b~e Members w'')uld ap-
preciate that the price increases 
which have been effected are the 
direct result of compulsion,,) of the 
world oil situation from which there 
j" no escape. There 1S no knowing 
what escalations will take place :n 
future. If and when they do take 
place there is no way we can sustain 
the viability of the oi: industry ex-
cept by passing on the burden to the 
consumers to the extent unavoidably 
necessary. This is the harsh reality 
of life which every citizen of he 
country should know. 

Government is taking steps to ex-
p]ore more intensively for crude oil 
but it costs a lot of money to find and 
develop new oi: fields. Moreove::" 
finding oil is a chancy business. To 
the extent We become m'Or~ s'!'lf-suffi-
cient in oilt our burden on account 
of impOrt will be lessened. In the 
long term we should realize that oi~ 
everywhere is a depletable resource 
aDd out efforts should, thereforet be to 
reduce Our dependence on oil as a 
source of energy and ta!) other 
SOUrces such as coal. But in the 
short term there is no escape from 
paying th~ price for the high cost 
which this form of energy has core-
tn~ded in recet years. 

SHRI JYOTIRMOY BOSU: . <pia-
mond Harbour). I have a submission 
to make. 

MR. DEPUTY-SPEAKER: I am not 
permitting you. NOt no, it is not· a 
debate. You have already given a 
notice of a motion. Then yOU can 
discuss it. You must cooperate. Now, 
Mr. Venkatasubbaiah to move the 
motion. 

15.25 brs. 

BUSINESS ADVISORY COMMITTEE 
FORTl-I REPOR1' 

Tri'E MINISTER OF STATE IN 
THE MINISTRY OE' HOME 
AFFAIRS AND DEPARTMENT OF 
PARLIA:\IENTARY AFFAIRS (SHRl 
P. VENKATASUBBAIAH)' I beg to 
mc-ve' 

"That this HOUse do agree with 
tnt' Four1 h Report '.:>f the Businpss 
Advisory CommIttee presented to 
the HouSe on the 9th June. 1980." 

:\IR. DEPUTY-SPEAKER: MotlOn 
moved: 

"That 1his House do agree with 
the Fourt h Report of the Busineses 
Advisory Committee presented to 
the Houso on the 9th .June, 1980." 

SHRI JY DTIRMOY BOSU. (Dia-
mond Harbour): My submissi-on is 
this. 

MR DEI UTY -SPEAKER: Wtmt-
ever Mr. Jyotirmoy Bosu says will not 
go on rec.:>rd. 

( Inte1'Tuptwns )/. • 

SHRJ JYOTIRMOY BOSU: Under 
what ruJes? 
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MR. DEl 'UTY ... SPEAKER: Under 
residuar 3 rules, I have got powers to 
do it. 

SHiRl '~HANDRAJIT YADAV 
(Azamgarh): I want to mOVe my 
amendment!". 

1 beg to move: 

"That following should be added 
for discussi m tw-o hours each:-

1. To cOII.sider the failure of the 
Government to protect the life 
and P1" ,perty of J-i'anj aos. 

2. To cor .sider and discuss the 
misuse of Government machinery 
by ruling party in recent As-
sembly elections. 

3. To consider mounting unemploy-
ment in the youth (educated and 
uneducated bOth)." 

1 think the Minister of Parliamentary 
Affairs will accept my amendments. 
There are other important issues 
which the House should discuss. You 
have seen that the killing of harijans 
is taking place on a large scale in 
this country. This is a subject which 
needs to be discussed. This is a 
shameful affair for country like ours 
that harijans are being killed, burnt 
alive and reports are pouring in every 
day. Therefore, the House must find 
some time to discuss this important 
issue. 

In the last elections, Government 
had misused the total government 
machinery for rigging, booth captur-
ing and for other things ~d a lot of 
complaints are there. Therefore, this 
is another important issue which the 

·Not reec>rded. 

House must take notice ot. otber .. 
wise, democratic institution. are ia 
daBger. 

Then there is a question of mount-
ing uemploymen~ in the youth (edu-
cated and uneducated both). A lot of 
resentment is going on among the 
youth and we have been raising this 
question time and again in the House 
that government must find some time 
to discuss this important issue and 
find out how and what measures 
should be taken to tackle this pro.. 
blem. They should find out how the 
Planning Commission should give 
priority to tackle this question of 
growing unemployment effectively. 

SHRI GEORGE FERNANDES 
(Muzaffarpur): I also want to move 
my amendments. I beg to move: 

"That the Report be referred back 
to the Business Advisory Committee 
with the recommendation that the 
Business Advisory Committee consi-
der including th~ following items for 
immediate discussion:-

1. Allegations of mass rigging in the 
recently held elections to the 
State Assemblies in Uttar Pradesh 
and in Bihar. 

2. The total break-down of law and. 
order in the country. 

3. The rising prices." 

My amendment is in respect eI. cer-
tain very important matters. [ .. as 
expecting the Government to ~ 
forward with proposals to ciiscu.sI the 
more important issues which are 
worrying all of us and whieh are 
worrying the entire country elIo. 
Firstly, there is a question of .pnces. 
The hon. Minister of Petroleum read 
<Out a long statement, much of which 
we did not follow. ObviOUllly the-



fact is that the IOv~t ha& eon-
tribl.ited thl ough this one decision to 
price increE.lse wh.t.ch may be in the 
region of 10 to 15 per cent in certain 
sectorfJ, by this one decision. The 
budget is round the corner. There 
are a large number of items, essen-
tial goods-I am not talking off mangal 
sutra; we have cause to disc.uss 
mangal sutra price rise; that has also 
been going up, I am told-essentia1 
items like edible oils, cloth, most 
basic needs of the people. In a few 
days it will be six months since your 
Government came in. Instead of bring-
ing the prices do \\'ll-t his is what 
you told the people-you are now 
directly contributing to rising of the 
prices, This is a mattcr WhlCh 
necd~ to be discu:-;~~d ill t!i~ nou.:;~ 

because everyone is concerned. 
There will be a major explosion in the 
coun!ry, Peop;e are '10. g01l1g too 
a(ccpi. I hope you are awnre of the 
fad 1hnt between the Lok Sabha 
el"'cti'on" and the RaJY3 S3.bha clec-
hops, voting has gonf' down by!} 
per cent. li'or three months yOu may 
go '~n giving the slogan: Janata or 
Lok Dal. People win take it 
fOr three months, not beyond that. 
We have now reached that stage 
where nobody is taking your words. 
Directly, as a government, you are 
increasing prices. Therefore, this 
j~ a matter whiCh needs to be dis-
cussed. Mangal sutra, of course, could 
be discussed later on but the prices 
'~f ('ssentIal articles need to be dis. 
Cl1~sed and my amendment js con-
cerned with that. 

The next point is about law and 
order situation. Towards the end 
Of last year, we heard a lot in this 
Country. till 6th January this yeClr. 
We heard ~1ories how it was impo-
ssible to walk in the streets of 
Delhi. In the last few days houses 
of M. Ps. have been burgled; the 
house of Mr. Jyotirmoy Bosu, the 
hOUse Of Mr. Dandavate, they have 
been burgled. Nirankari Baba was 
killed in his home. Despitt! state-
ments that came from the Home 
Min:ttter, the Police Commissioner 

and ... lot 01. otbet- big and small try, 
that the man who committed the 
crlme-they were on the threslthold 
of ;,icking up that man, the man who 
committed the crime. there is no 
picking UP. There are rumours in 
the country; people say that the 
government is trying to shield some 
people; there are rumours going on 
like that. This is only by way of illus-
tration, L'Jok at the number of 
railway robberies, dacoities .... , . 
(Interruptions) . 

SHRI P. VENKATASUBBAIAH: 
The report of the Business Advisory 
Committee is before the House for 
adoption; you can discuss other things 
separately. 

SHRI GEORGE FERNANDES: I 
have moved an amendment and under 
the rales I am entitled to make my 
submission. The third point on which 
my amendment is based is the ques-
tion of rigging the Assembly elections. 
Hon. Member.;; are quite exercised 
Has there ever been so many killings, 
killing ·of so many candidates? A 
man like Udit Narain Sharma, you 
had ki:led him. You ltilled-how 
many candidates-do you remember? 

AN HON. MEMBER: You killed 
him. 

SHRI GEORGE FERNANDES: You 
are the government; I was not the 
government. 

SHRI P. VENKA TASUBBAIAH: 
On a point of order,. (Interruptions) 

SHRl GE.ORGE FERNANDES: There 
cannot be a point of order my amend-
ment .. , , (Interruptions). 

MRl. DEPUTY-SPEAKER: He asks: 
how can you say: you have killed 
many people? 

SHBI GEORGE FERNANDES: I .. 
not !laying he has killed them. 
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The point 'Of my amendment is that 
the government had not protected 
their Ii ves. 

(~) 

"" .... q;"wm : t:rftl ilf.;:fr ~ 
~~ i ? fllf~ 1(.1 "fr:ql t1 i 1 'k .'1" <:fJ 
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My point is that law and order 
situation has deteriorated to a pomt 
where the houses of Members of 
Parlinment are not safe from 
burgLars. 

The :ivcs of hviy men in this 
country .:lre not .:0<.1: even ill their 
homes. Nobody can travel ill the 
train~. Trains .rre bein~ )~otNL 
Per&ons are being attacked in the 
trains. Candidate::; in elections get 
killed. So, that is one aspect. 

I was making a point about rigging. 
Rigging point has been mad~ by my 
cGlleauege Shri Chandrajit Yadav. 

MR. DEPUTY SPEAKER: You 
ca~n·ot make a long speech. 

SHRI GEORGE FERNANDES: I am 
not making a long speech. But I am 
justIfying my amr>nrlment. 

MR. DEPUTY-SPEAKER: Every-
bt)~y knows abol1t rigging. You 
need not agitate (Interruptions). 

SHRI GEORGE FERNANDES: We 
have to discuss 1 t. Thank you very 
muah for this adndttance. That is the 
reasons why we have io discuss. My 
submission is there arc two illegiti_ 
mate Governments to-day in this 
country. One is in Bihar and the 
other i::-. in Uttar Pradesh. These 
Governments are illegitimate. These 
GGvernments have not come on the 
atrencth of the peoples votes. These 

Governments have come 88 a result. 
of total rigging. l1lese Governments 
have come as a result Of booth cap-
turin~. These Governments have 
come as a result of every conceivable 
crime against democratic institution 
and against democratic elections in 
the country. 

MR. DEPUTY-SPEAKER: J This is 
how thmgs happen. 

Mr. George, please listen to me. 
Y;)U UfE" a senior parliamentarian. 
You w:mt these items to be !Included 
he-reo You must present it in such 
a manner that you earn the goodwill 
ot all the Members of thi.; House. 
But you are prejudicing them. You 
havE. PI ejudiced Mr. Venkatasub-
baiah, a very nice person. You should 
net mr>kl' them angr)" 

What are the points on which you 
v;i h thut these should be included? 

SHRI GEORGE FERNANDES: I was 
aggre~.<:ively pursuing it. 

MR. DEPUTY-SPEAKER: Untortu-
nate~y 

mood. 
you are a~ways in an angry 
It wHI not help you always. 

SH1\l GEORGE FERNANDES: You 
al ways find me smlling. 

MR. DEPUTY-SPEAKER: You do 
not &hll'ays smile when you speak, 

SHRI GEORGE FERNANDES: 
There are two other points and I will 
conclude. The other point is--
drought situation. It is a very serious 
situation and I believe that the 
drought situation needs to be discus-
sed in this House without any further 
delay. 

~oo million people in this country 
are affected bv this. For the last one 
ye~ thic; has-been the problem. We 
u.;;ed to hear about this problem from. 
the mouths of the people speaking 
from the tTe8sury benchea to-d-Q. 
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For the last five months there has 
been no discussion on the drought 
situation. People are dying in the 
rural area. This matter needs to be 
discussed. 1 suggest that this must 
be included 'in the current agenda. 

Lastly I would like to mention 
about the position in the North 
Eastern States. Assam is being dis. 
cussed. 

MR. DEPUTY SPEAKER: You 
have not puut that in th~ amendment. 
I am sorry. 

SHRI GEORGE FERNANDES: ' 
What u'h,ut l\I:nlipur, Miz'~ral11, 

Nagaland and Tripuw? 

MR. DEPUT ~ ::'PEAKER: You 
hllve toucherl all the three pomts. 
P1C>:lse conclude. I am not going to 
all-~w you, Plea~(.' sit rlown. I am 
callIng Shri Chitta Basu. 

SHRl CHITTA BASU (Barasat): 
There are certain f)oints which have 
not been included ~s is noticed trom 
thE" an'louncement made by the hon. 
l\1inis' er-. 

Certain a:,pects have already been 
touched by my friend ear~ie~. The 
main point which I want 1.0 be inclu-
ded in the list Of the Business for 
the coming week is law and order 
situation. As has been amply des-
cribed by my coll .. ~agLte, Shri George 
Fernandes, 1 need n()t take your time 
to dilate on the subject, the law and 
order situation has been fast deterio-
rating. T nis House should have an 
opportunH v to discuss :aw and order 
situatiol1 ;-0 that people get a~s.ured 
'(:lfet~i. 

Another imt)o~,~n.t thing i<:: this 
that a statement has been made by 
the Chief Minister of Andhra Pra. 
desh. suggesting that the Parliament-
ary system now existing should be 
replaced by another system i.e. the 

Presidential System. My apprehen. 
sion is this. I think the House will-
~ that apprehen,$on. I hope 
you will also share that apprehension 
that it is not a simp:e word which 
bas fallen from the Chief Minister 
Of Alldhra Pradesh but a consistent 
conspiracy is being hatched to create 
a sItuation where that kind of re--
placement of the existing parlia. 
mentary system by another system 
is being seriously contemplated. 

MR. DEPUTY SPEAKER: 
will take only two minutes. 
are seven Members. 

YOLl ' 
'.rhere 

SHRl CHITTA BASU: It has come 
to the Pres::.-that an expert team 
ha:-; b(>('n sent to France to really 
unucrc..L.md whot the~r Presidential 
System j~ • Thev arE' preparin ~ a 
blueprint of this nature. The whole 
ic:1ea i:::: to mstitutionaJise the dictatcr~ 
ship aJ:d dynastic rule in our country 
by modify mg the Constitution itself. 
This is a grave threat to democracy. 
Thi:- i~ C:l grave threat to this ;gouse. 
This j" a grave threat to the future 
of OUr country Therefore, Parlia-
ment f.hOuld have a discussiGn on 
the c ubje( t. Unle:.>s this is discussed, 
the very 1uture of this great instltu-
tion is in jeopardy. 

The drought condition should also 
be di~cu~"ed because quite a large 
num bel' ()i people are now under the 
spe1l of drough1 and the Government 
have not ~pe]t O~lt in detail the steps 
they have 1aken 01' ]::ropose to take 
to provide adequate relief 1:0 the 
drought-stricken people. It is re-
ported that many State Governments 
cou;d 11'0t even spend the allocated 
funds. Therefore. a discussion on 
the drought condition is necessary. 

.lust T'vW .l statement has been 
mode cy the Minjster of Petroleum 
and Chemka]s. It was a lone state-
ment and the HOUse had no opportu. 
nity to discuss this matter. Not only 
that. By 8l3llouncing the prIce hike 
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only a day before Parliment met, 
it was an aft'ront or insult to Parlia-
ment and the hon. Speaker himself 

~ made certain remarks about it and 
said it was a case of impropriety. 
Therefore, time should be found to 
discuss this subject in any form 
which you may decide. 

LastlY, there have be~n allega-
tions Of malpractices in the last 
Assembly electionf:. in nine States. 
Thousands of workers were 3.rrested 
before the election took p:ace. Even 
the 1 eSl.llts could not be announced 
in Bihar. The results in respect of 
32 constituencies were not announced 
although thE' polling took place 
",bout a week ago. Th~1t has caus~d 
su3picion among the minds of the 
people that becaus~ th~ Congress 
Party in Bihar was not in a position 
to attain a majority, the,- manipu-
lated the whole thing. - This has 
created a lot of suspicion. (Interrup-
tions} What is the hann if we 
want a discussion ~ The Minister 
would be at liberty to deny it, My 
demand is a harmless one, namely, 
tbjs House should have an oppor-
tunity to Jiscuss this allegati::>n and 
to find out the truth. I do not know 
why these people should be pro-
voked by this demand Sir. you 
shou~d help us to get all these 
things included in the business of 
next week. 

SHRI JYOTIRMOY BOSU: Sir, 
there is a notice for a discussion cov-
erinr the rise in pri('e of petrol, fer-
tiliser. diesel, kerosene and hitumen. 
It is very interesting that the deal 
has been put through through a Bri-
tish firm and the commission has been 
cut off by a person in the ruling party 
very close to the caucus. And. the 
amount-I cannot tell you exactly-
Tuns into seven million pounds. We 
want to discuss this on the flOOr of 
the HOWIe because the ultimate effect 
'ef this price rise wUl be phenomenal. 

It will touch the skies and the eom ... 
man man will have to pay tor this. 
(Interruptions.) I shall produce en-
ough documents to pl'ove what I 
have said. 

Then there is the Cluestion of seri-
ous charges of unfair methods used 
in Bihar and U.P., particularly. I 
would not repeat what others have 
said, but look at the mass transfer 
of officers-police officers and civil ser-
vants-before the election. Then 
there is the allegation t~cit for 
booth-capturing the state machin-
ery was used-·police and cIvil ser-
vants were used. Then, why was 
there no announCeme!lt of tne re-
sults in certain cas~s for a week? 
I have heard from one ruling party 
member that if free and fair elec-
tion was held in Bihar, they would 
not have got a majonLj. (111tprrup. 
ti011S) We are feathering our 
own nests while 200 million people 
even after 33 years of irldependence 
are dying for want of food and water. 
Cattle are dying for lack of water. I 
went to Rajasthan and 1 found that 
people were charging Rs. 2/- for a 
bucket of water to be taken out from 
the well. A discussion must take 
place on this. 

There is also the Maruti Com-
mission Report by Shri A. C. Gupta. 
This is one of the most wonderful 
documents that we have seen in 
recent times. We wal1t to debate 
on the Maruti Commis.,ion's report. 
We also want that those who have 
been indicated by the Commission 
should be prosecuted an.d legal ac-
tion be taken against them. 

We would not allow thIS Govern-
ment to make the Indian judiciary 
into a poodle of Mrs. Indira Gan-
dhi. I am -:;t,lloting from The 
Economic Times, London: "The In-
dian judiciary has becn made into 
a pOOdle of Mrs. Indira Gandhi." 

About the crime situation, have 
you ever heard th.at the door of 
an MP sitting within 50 yards of. 
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Parliament House has been bro~ 
open at 3 p. m. in the afternoon? 
Who does it? TIle Research and 
Analysis Win" of the Intelligence 
Bureau maintains a criminal action 
squad The thiPf went in. He 
did not go to my bedrooDl. He went 
to my office 1001011i ftlr documents. 
There is a ruse that the typewriting 
machine was removed. The Police 
Commissioner, Mr. Bhinder, said 
that he would see to it that I got 
the typewriter. I assure you that 
you cannot prevent this thieving 
by the Intelligence Bureau and 
RA W and you cannot stop the Police 
also. 

Regarding sugar export and ce-
ment import thl"lg, what is Mr. 
SaraJpal's CommIssion who is sitting 
in London for ~xc~lange of sugar 
and import of (.,~ment? \Ve need to 
make some tri!)<; now to fiud out 
the documents. Pj~otost.ltin~ ma-
chines are available in Deihi. This 
item must be included for debating 
as soon as possible. 

(I nteTT1,pti011$) 

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol): Do you knOW 
that Mr. SarajPal happens to be the 
father-in-law of Mr. Jyoti Bosu's son? 

SHRI JYOTIRMOY ~OSU: I 
know that the father-in ... la\r of Mr. 
Jyoti Basu's son is a tate lamented 
person. I vouch it and tell.it. 

SHRI AMANDA GOPAL MUKHO-
PADHYAY: You may even deny tbe 

pazentaae ot Mr. J)'Oti BoSU' •• SOD for 
your .ake. 
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nIt:- SUBRAMANIAM SWAMY 
(Bombay North-East): Sir, the city 
ot Bombay is suffering due to com .. 
plete breakdoWn of the suburban 
rall services. Last time also I rai 
eed this issue in the House and I 
W88 assured that discussion would 
take place. Now, Bombay is a very 
Jmportant city and about 10 million 
people rOl.lgtJ}' live in the greater 
Bomba)' area and lpecially the poor 

people have If) live outside Bombfly. 
So, suburban services are extremely 
important for the 1)OOf people (Jf 
Bombay and that is In such a 
chaotic .tate, particularly the Cen-
tral Railway. So, I would like the 
House to take interest in these re-
gional problems whioh can be only 
solved through this House because 

: Railway is 8 Centrol subject . 
Therefore, I Vlould like an early 
discussion onthe suburban services of 
Bombay. 

Secondly, wh"n tnjs ne\\· Gov-
ernment took charge. they had pre-
mised a ne~' slum policy on how 
to convert slums into pucca tena-
ments, and the Mml'Ster made a 
statement. Then I raised it in 
the first Session. Jraised it in he 
second Session. Rt)th times he said: 
"Yes I am interested." I had tabled 
a question yesterday but it became 
unstarred. There also he says 
they are going to have a policy. 
It is important to realise that there 
are slums in every state. Your 
party, when it was in power, when 
you were not Deputy-Speaker, did 
some good work in slum develop-
ment. So, we should have a 
national approach to the problem, 
because many cities have. slums 
and POOr people live tl.ere, but 
Parliament has never discussed the 
slum policy So, it must diECUSS it. 

Thirdly, the foreign pollcy of t:hls 
'\}Overnment has completely failed" .s 
evidenced in the case of Afghanistan. 
This House has not cStscussed the AJ.-
Ihanistan issue properly. We have 
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-l;t.a l'eferencee here '8nd ·tbere. I 
,.,;;..~ .ure this time they will .. y it can 
be dUcus8ed under the Demands for 
Graats, 'but 'that cannot be acne. 
11 .... the practice "before 'to have 
a regular mOtion anI! discus3ion on 
'fcr.re1gn poncy. So, -we s11ou18 have 
• full-fledged 81scussion pnrticulatly 
OIl Mg'haniltan and some of the new 
1IlepI that have 'been taken ",ltll 
nprd to China ·by 'this Govern-
meat. 

SBRI' -Po 'VENKATASUBBAIAH: 
~ is the consensus arrived at 
"the Business Advisory Committee 
..ad time has 'been aTIotted. These 
sacgestions could have' been matle 
..". bon. Members when we announ-
ce the business for next week. An 
these matters will be brought be-
fore the Bl2siness Advisory Commit-
_. So, I wOulll like 'this IT'.otion 
10 be passe6, 

MR. DEPUTY -SPEAKER: 1s ~lr. 

Clumdrajlt Yadav pressing his am-
endment? 

CHANf>RAJIT YADAV 
(Azamgar.b.): Let it ,be ~considered 

at the next meeting. 

MR. DEPUTY SPEAKER: Ras he 
the le:ve of the' Hcwse"to withdraw 
:his amendment? 

BON. MEMBERS: Yes. 

fte Gmead-.ent''WGB .. t.V lee" • ., 
.... r4 ..... 

It!a DEPUTY ·SPEAKER: ,"'" 
about Mr. Geor'e Fernandes? 

SHRI GJ!X>RGE FERNANDBS: 
If it is a deftn1te assurance. I with-
draw. 

SHRI P. VENKATASUBBAIAH: 
I said that these suggestions could. 
have been made when we announce 
the business for next week. That 
would have been more relevant. Now 
that the suggestions have been 
made, they will be taken into con-
sideration by the Business Advisol'7 
Committee . 

SHRI GEORGE FERNANDIS: 
With that assurance, I withdraw. 

MR. DEPUTY.SPEAKER: Has he 
'the leave Of the House to withdraw 
his amendment? 

HON. MEMBERS: Yes. 

The amendment wa.s, bll lea'Oe. 
withdrawn. 

MR. DEPUTY SPEAKER: The 
-question is: 

"That this House do agree with 
the Fourth Report of the Bulin .. 
Advisory Committee presented to 
"the House on the 9th June, 1980." 

'The motion 'DCIs adopted. 


